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Purpoft of Proceedings

Seen the petition No. 669/20 filed by one Smt. Radhika

Daimary seeking bail for Swmdom Daimary in conection with

Rowta P.S. Case No. 113/20 under Section 38613251506 IPC.

The CD as called for has been received,

I have heard learned lawyers for both sides and gone through

the contents of the CD.

The FIR reveals that on 01-08-2020, at about 02 pm while the

informant has been looking after the construction work of

Khomabari Road as a Supervisor, accused allegedly came to him

and demanded Rs. 5,000/- (Five thousand) as ransom. However,

when he expressed his inability to satisfy his demand accused

allegedly assaulted him and pulled him on the road, as a result

there was injury and bleeding on various parts of his body.

Hence, the case.

Learned counsel appearing for the accused person contended

that the allegation was false as accused visited the informant to

get back his own money taken on loan by the informant.

Moreover, there was no such assault or injury as alleged. The

very case of the informant is fabricated as several workers were

also working at that time.

Having heard the learned counsel appearing for the accused

and on consideration of the case diary including the injury repoft,

it transpires that the alleged injury sustained by informant was

simple in nature. The case diary reveals that accused demanded

Rs. 5,000/- (five thousand) form informant but on his refusal to

pay the money the accused allegedly assaulted him.

Be that as it mayrbq Case Diary further reveals accused has

been in judicial custody since 02-08-2020, till date, accused has

spent 22 days in judicial custody.
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Moreover, the investigation of the case appears to have been

completed, so detention of the accused in judicial custody for the

purpose of investigation is not warranted.

In the result accused Swmdom Daimary is enlarged on bail of
)

Rs. 10,000/- with one local surety of like amount i/d to jail, to the

satisfaction of learned Eleka Magistrate.

Bail application is accordingly stands disposed of.

Let the C.D. be sent back in seal cover.
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